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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulatlons made by the Governor,

The following -Act of the Gu]arat Legislature having been assented to by the
Governor on the 13th October, 1980 is hereby published for general information,

- J. P. VASAVADA,
Joint Secretary lo the Govérnment of Gujarat
Legal Department \

‘GUJARAT ACT NO. 19 OF 1980.

{First published after having received the assent of the Governor jn the
“Gujarat deemment_ Gazette” on the 16th October, 1980),

An Act to provide for amendment of cerfain provisions of Acts relating to
certaip Universities in’ the State.

It is hoereby enacted in the Thirby-first Year of the Republic of India

as follows :—
1. This Acti may be called the Gujarat University Lawa (Amendment)

Ack, 1980,

- 2. Each of the Acts specified in - the second column of the Schedule
appended to thiz Act shall bo amended in the manner and %o the extent
spemﬁed against it in the third column thereof,

37-1

1V-Exira—37 _ i

Bhort title

Amendmept 1

oortain provis
lwnso Acts

L3



372 . GUJ. QOVT. GAZ, EX., OCTOBER 18, 1980/ASVINA 24, 1902 [PART IV
' SCHEDULE

{Ses seotion 2)

Serial Short title
No.

Extont of amendment

3

S 2

‘1, The Maharaja Sayajirao
University of Baroda Act, 1949
(Baroda Act 17 of 1949),

 Officers and employees to
‘be public servants.

After section B4A, the following new
section shall be mserted namely:i—

“54AA. Every officer and employeo of
the University shall be deamed to be a
public servant within “the meaning of
section 21 of the Indian Penal Code,

'Ezplanation.—For the purposes of this
gection any person who is appointed by the
University for a specified period or for a
specified work of the University, or who
receives any remuneration by way of compen-
satory sllowance or fee for any work done

~ from the University Fund shall be desmed

‘to be an officer or employes of the University
whilo he is performing, and in relation to
sll matters relatable to the performance
of, the dutiss and funciions connected with

~ such appointment or work.”.

"2. “"The Gujarat University Act,
.1949 (Bom. 60 of 1949).

: Qiﬁ.t'r.fi’r;g and employees to
- -be public seryants.

Aftor section 51A, the following new section
shall be inserted, namely:—

“61AA. Eyery officer and emp]oyep of the
U ivorsity shall ‘be ' desmsd "o bo &

ublic servant within the meaning of section
a of tho Indign Penal Code.

Ezplanation.—For the purposes of this
section any person who is appointed by the
University for a epecified period, or for a
specified work of the University or who
receives any remuneration by way of com-

_ pensatory sllowance or fee for any work

done from the University Fund shall be
deemed to "be an officer or employeo
of the University while he is performing,
snd. in relation - to “all mattera relatable
to the performance. of, the duties and func-
tions connected w1th such sppomtment
or work.”,



PART IV) GUJ. GOVT. GAZ, EX.; OCTOBER 16, 1980/ASVINA 24, 1902 31-3

3. The Sardar Patel University - After section 56, the following n-ew N

Act, 1955 (Bom. 40 of 1955),  section shall be inserted, namely:—

Officers and employees to  “56-A, Every officer and employee of the

be public servants. . University shall be deemed to he a public
servant within the meaning of seetion 21
of the Indian Penal Code,

Explanation.—For the purposes of this
section any person who is appointed by
the University for a specified period or

- for a specified work of the University or
who recelves any remuncration by way
of compensatory allowance or fee for any
work done from the University Fund
shall be deemed to be an officer or
employeo of the University while he is
performing, and in relation to all matters
relatable to the performance of, the duties
and functions connected with such
appointment or work.”.-

4, The South Gujarat Univer-  After section 52, the following new -

sity Act, 1965 (Guj. 38 of  section shall be inserted, namely:—
1965). o

Officers and employeesto “52A. Every officer and employee of the
be public servants. . University shall be deemed to be a public
. servant within the meaning of section 21

of the Indian Penal Code

Ezplanation.-For the purposes of this sec-
tion any person who is appointed by the
University for a specified period or for a -
specified work of the University, or who
recgives any remuneration by way of
compensatory allowance or fee . for any
work done from the University Fund
shall be deemed to be an officer or emplo-
yee of the University while he is perfor-
ming, and in relation to all matters rela-
tabls to the performance of, the duties
and functions connected with such
appeintment or wor

:B. The Saurashtra University -  After section 52, the folléwing new
Aot, 1965 (Gu] 39 of section shall be inserted, namely:-—
1965). .

Officers and employees to be “B2A. Every officer and employeé of
public servants, the University shall be deemed to be a

: - publio servant within the meaning of °

~ section 21 of the Indian Penal Gode
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3

Explanation.--For the purposes of thissestion

any person who is appomnted by the Uni-
veraity for a specified period, or for a spe-
cified work of the - University, or who re-
coives any remuneration by way of coms-

- pensatory allowance or fee for any work

6. The Gujarat Ayurved
University Act, 1965
(Guj. 40 of 1965).

Officers and employees to -
be public servants.

7. The Gujarat Agricultural
University Act, 1969
(Guj. 13 of 1969), -

Officers and employees to
be public servants. -

done from the University Fund shall be
deemed to be an officer or employeo of the
University while he is performing, and
in relation o all matters .relatable to the
performance of, the duties and functions
conneoted with such appointmont or works".

. After section 45, the following new section

shall be inserted, nainely:—

“45A. Every officer and employee of the Uni.-
versity shall be deemed to be a public servant
within the meaning of section 21 of the

Indian Penal Code,’

Egplanation.—For the purposes of this-
section any person Who is appointed by the
University for a specified period, or for a.
specified work of the University or who
receives any remuneration by way of com- -
pensatory allowance or fee for any work
done from the University Fund shall be
deemed to be an officer or employes of the
University While he i3 performing, and in
relation to all matters relatable to the
performance of, the duties and functions
connected with such appointment or work.”,.

After seotion 42, the following new section
shall be inserted, namely:—

“42A. Bvery officer and employeos of the-
University shall be deemed to be & public:
servant within the meaning of section 21 of
the Indian Penal Code, .
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Ezplanation.—For the purposes of this section
any person who is appointed by the Uni-
versity for a  specified period, or for a
gpecified work of the University, or who
receives any remuneration by way of com-
ponsatory allowance or fee for any work
done from the University Fund shall be
deemed to be an officer or employes of the
Univendty while he is performing, and in
relation to all matters relatable to the per-
" formance of, the duties and functions
conneoted with such appointment or work.”.

IV-Extrn-87-2 :
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PART 1Y

Acte of the Gujarat Legislature and Ordinances promulgsied and
Regulations made hy the Governorx.

The following Act of the Gujarat Legislature having been

assented to by the

Governor on the 24th February, 1982 is hereby published for geneisl wfociation,

K. M. SATWANI.
Legal Departmoent.
Secrctary to the Government of

GUJARAT ACT NO, 16 OF 1982.

{First published after having reccived the aseant of the
“Gujarat Government Gazette" on the 24th February, 1982)

Gorernor

Crujarar,

in the

An Act further to amend Acte reliting to certain Universities in the Stain,

Tt is herehy enacted in the Thirtv-thrd vear of the Republic of Tndin as

follows —

(1) {7) This Act may be ralled the Cujarat Tniversity Laws {Amendment)

Act, 1982

19} Tt shall he deemed to have come into fores on the 9th December 1097,

2. Bach of the Acta sprcified in the zecond eolumn of the Schednie shall he
amended in the manner and to the extent apecified againat it in  the

eolimn thereof,

1¥Kstra~10-1
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SCHEDULY:

(See section 2}

Sr. Short title
No.

o

1

Extent of amendment,

1. The Maharsja SBayajirac
University of Baroda Act, 1949
(Baroda Act 17 of 1949.)

(1) In section 11,—

(¢} 1in sub-section (5), in clause {a), for
the words “thereafter report his
action” the words  “‘thereafter
furnish information regarding his
action” shall he substituted ;

{b) after sub-section (4}, the following
sub section shall be  inserted,
pamely :—

“(BA) (a) Subject to the provisions co--
tained in sub-section (5) where the Vice-
Changellor after making such inquiry as
he deems {it 1s of opinion that the execu-
tion of any order or resolution of an autho-
ity specified In or declared under section
16, or the doing of anything which is
aliout to be done or is being done by or
on behalf of the University .—

{i} is inconsistent with the provisions
of this Act or of any statute, ordi-
nance, rule or regulation, or

(i) 1s not in the interest of the Univer-
sity. or

(111) is likely to lead to breach of peace,

he may forward a copy of the order or
resolution or, as the case may be, refer the
doing of the thing, with a statement of
reasons, to the authority which made the
order or passed the resolution or proposes
todothe thing forreconsideration by that
authority as to whether the said order or
resehition mav not be rescinded, or revised
or maodified i the nanner stated by him,
or the doing of the thing Le refrained from,
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0.3

(b) Where thc authority after reconsi-
deration revises or modifics the order or
the res. lution w the manner stated by the
Vice-Chancellor, then notwithstanding any-
thing contained in clense (o) such rovised
or modificd oréer or resoludion shall revive
from the date of such revision or modifi-
calion.

(c) Where the aunthoriby 1oviges oo m -'i-
fies the order or resolution in such manner
as iy inconaistent with the manner stated
by the Viee-Chancollor, the Viee-Chan-
cellor shall refor the matter to the State
Governnient for its decision.

(1) "The Stats Govermuent may, on such
reference, being made, sevise or modify
the ovder or resolution or direcet that  the
order or resolutinn zhall continue to be in
force with or without modification per-
manently or for such period as it may
specity

Provided that rhe order or resolution
shall not be revised ov modified or con-
tinwed by the State Government without
giving the concerned authority a rensonable
opportunmity of showins the cause against
the order.

(e) The order, resolution or, as the case
may be, the doing of thing, shall remain
in abevanee from the date of the action
of the Viee-Chanecellor of forwarding the
cony of order or resolution or of making
veference under elause (a) till the date of
the order of the State Government under
clause (d).”.

(2) In section 24—

{@) in snb-seetion (4}, in clause (@}, for
the words “to appoint examiners
and fix their remunerations’” the
words  “to fix remuneration of
examiners’” shall be substitated:
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() after sub-section {3), the following
sub-section  shall be inserted,
namely i —

“(4) The exercise of the powers by the
Byndicate under clause (wriv) of
sub-section (1), in so far as they
relate to the determination of sala-
ries, allowances and emoluments of
the teachers and other employees of
thy University shall be subject to
the approval of the State Govern-
ment.”,

Ixaminers’ Committee, (8) For section 49, the foliowing section
shall be substituted, namely :—

“49, (I} There shall be formed, every
year a committee tor each faculty,
for the purpose of drawing up the
list for appointments to University
Kxaminers, consisting of—

{) the Pro Vice-Chancellor, Ez-
officio Chairman,

{1} the Dean of the concerned
faculty,

{i2¢) the Chairman of the Board of
Studies, and

{(ir) two members of the Board of
Studies mnominated by the
Vice-Chancellor for the year.

(2) The bst of Examiners prepsred by
the Committee shall be placed be-
fore the Viee--Chancellor for his
approval who may cither approve
or ‘'modify the same for reasons to
be recorded in wriling.

{(3) The procedure to be followed by
the Committee shall be such as may
he preseribed by Statutes,”.

2, The Guiarat University Act, (1) In section 3, in sub-section (1), for the

© 1640 (Bom, Ts of 1049). words “the ¥Yice-Chancellor of the Uni-
versitv” the weds “the Vice-Chancellor
ar © the Pro-Viee-Chaocellor of the Uni-
versity” shall be substituted.
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(2) 1In section & in clause (4}, the words
“if any”™ shall be deleted.

(3} In section 10,—

{¢) in sub-section (5), for the words
“shall be such as may be preseribed
by the statutes” the words “shall
be such a3 may be deternuned by the
State Government 7 shall  be
substituted;

{§) in sub-section (6}, for the words
“the Pro-Vice-Chancellor, if any”
oceurring at two places, the words
“the Pro-Vice-Chancellor” shull be
substituted.

(4) In section 11—

(@) in sub-scction (4), iv clause (), for
the words “‘thereafter report his
action” the words “thercufter fur-
nish information regarding  his
action’’ shall be substituted;

(b) after sub-section (5), the following
sub-section shall be inserted, namely :~

“(5A) (a) Subject to the provisions con-
tamed in sub-section {4} and notwiihstanding
anythiny contained in gub-scerion (8) where
the Vice-Cliancellor after making such inquiry
as he deems fit 13 of opinion that the execcun-
tion of any order or resolusion of un authe-
rity speeified it or declared unde.  section
13, or the doing of anything which is
about to be dene or is being  done by or
on behalf of the University .—

(iy is inconsistent with the provisions
of this Act or of any statute, ordi-
nance, rule or regulation, or

(i1} is not in the interest of the Univer-
sity, or
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(i1) 1is likely to lead to breach of peace;
he may forward a copy of the order or
resolution or, as the casc may be, refer the
doing of the thing, with a statement of
reasons, to the authority which made the
order or passed the resolution or proposes
to do the thing for reconsideration by that
authority as to whether the said order or
resolution may not be rescinded, or revised
or modified in the manner stated by him,
or the doing of the thing be refrained from.

(b) Where the authority after reconasi-
deration revises or modifies the order or
the resolution in the manner stated by the
Vice-Chancellor,then notwithstanding any-
thing contained in clause (e) such revised
or modificd order or resolution shall revive
from the date of such revision or medifi-
eition

(e) Wherc the authority revises or medi-
{ies the order or resolution in such manner
as 1s inconsistent with the manner stated
by the Vice-Chancellor, the Viee-Chan-
cellor shall refer the matter to the State
Government for its decision.

{d} The State Government may, on such
reference, being made, revise or medify
the order or resolution or direct that the
order or resolution shall continue to be in
force with or without modification per-
manently or for such period as it may
specify :

Provided that the order or resolution
shall not be revised or maodified or con-
tinued by the State Government without
giving the concerned nuthority a reasonable
opportunity of showing the cause against
the order.

(¢) The order, resolution or, as the case
may be, the doing of thing, shall remain
in abeyance from the date of the action
of the Viee-Chancellor of forwarding the
copy of order or resolution or of making
reference under clause (a) till the date of
the order of the State Government under
clause (d).”.
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Pro-Vice-Chancellor,

{8) For scetion 12, the following section

shall be substituted, namely;—

“12, (1) The Pro--Vice--Chancellor
ghall be appointed by the State
Government from amongst three

persons  recommended by the
Vice--Chancelor,

(2) The Pro-Vice-Chancellor shall
hold office for a term of
three years and he shall be
eligible for rcappointment to
that oftice for a further term of
three vears only :

Provided that no person
appointed as a Pro--Vice-
Chancellor shall continue to
hold his office as such after
he ajtains the age of 63
years.

(3 The Pro-Vice-Chaneellor ghall be
a whale time salaried offiner and
his emoluments and conditions
of service, shall be such as shall
be determined by the State
Clovernment

Provided that the cmoluments and
conditions of service of the holder
of snch  officer shall not during
currency of the term of the ho der
of that office, be varied to his dis-
advantage without his consent.

(4) The Pro-Vice-Chancellor shall be
the principal inspecting officer
of the (University and shall
exercise such of the powers and
perform such of the duties of
the Vice--Chancellor as the Vice-
Chancellor may either specially
or generally confer or impose on
him with the approvul of tha
Hzeoutive  Counoil.
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(5) The Pro-Vice-Chancellor shall,
in the ahsence of the Vice-
Chancellor, or in the event of
bis being unable to perform the
duties of his office, exercise sll
the rights and powers and dis-
charge all the funetions and
duties of the Vice--Chancellor.

(6} The Pro-Vice--Chancellor shall

pregide—

(a) in the absence of the Chan-
cellor and the Vice-Chancellor
at the meetings of the Court, and

(b) in the absence of the Vice-
Chancetlor at the meetings
of any other authority of
the University or a commit-
tee thereof.”,

(6) In scction 16, in suh-section (7), under
the heading “Class I Ex-officio members”’—

(a) in paragraph (A}, in clause (iv), the
words, “if any” shall be deleted;

(b} in paragraph (B)—

(i) for clause (i), the following shall be
gubstituted, namely —

“(1) The Director of Higher Education
or an oflicer not below the rank of a Joint
Director of Higher Education designated
by such Director;”;

{ii) for clauses (iii) to {v), the following
clauses shall be substituted, namely :—

“(iii} The lirector of Health and Medical
serviees and Medical Bducation or an officer
not helow the rank of a Toint Director of
Tiealth and Medical Services and  Medical
Jducation designated by such Director;

(iv) The Dircetor of Imployment and
Training, il any, or an oflicer not helow
the rank of & Joint Thrector of Employ-
ment wnd Training designated by wuch
Directar; -
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(v) The Director of Food and Drugs
Control Administration, or an oflicer not
below the rank of a Joint Director of
Food and Drugs Control Administration
designated by such Director;

{vi) The Chairman of the  Cujarat
Secondary Education Board.”.

(7} In section 19, in sub-section (1)—

{a) in clause (iui), for the words ‘“The
Director of Education” the words “Tha
Dirvector of Higher Education” shall be
substituted;

(b) after clause (iii), the following
clausesfshall be inserted, namely:—

“(ii a) The Director of Technical
Education, and ifhe is unabla to attend,
the officer designated under clause (ii)
of paragraph (B) of Class I of sub. -
gection (1} of section 16

(iii by The Direcror of Health and
Medical Services and Medical Educa-
tion and if he is unable to attend, the
offieer designated under clause (iii} of
paragraph (B) of Class I of sub-sectin
(1} of section 16;™;

{c) after clause (xi), the following clanas
shall be inserted, namely :--

“(xia) Four persons mnominated by
the State Government from amongst
distinguished educationists,  teachers,
gocial workers and such other class of
persons, irtespective of whether they
are members of the Court;”,

(8) In section 20,~

(8} in sub-section (1), in clause fzxxi)
for the words “to appoint examiners,
to fix their remuneration” the worda
“to fix remuneration of exawiners’ shall
ba substituted;
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(b) after sub-section (3}, the following
sub-section shall be inserted, namely:—

“(3A) The exercise of the powers by
the Executive Council under -clauses
(xxxviii} and (x=xxix} of sub--section
(1) in so far a8 they relate to the laying
down and regulating salary scales and
allowances  of officers,  members
of the teaching, other academic and
non-teaching staff of the University,
affiliated colleges and recognised or
approved institutions, shall be subject
to the approval of the State Govern-
ment.”,

{9) In section 21, in sub-section (1}, for
clauge (it), the following clause shall be
substituted, namely:—

“(ii) The Pro-Vice-Chancellor.”.

(10) In section 23, in sub-section (1), for
the words “‘the Faculties of Arts,
including Edueation,” the +words
“the Faculties of Arts, Edueation,”
shall be substituted.

(11) InChapterIX, forthe heading “Com-
mittees” the following shall be sub-
stituted, namely:—

“Committees,

Examiners’ 46A, (1) There shall be formed every year

Committee, & committee for each faculty, for the purpose
of drawing up the list for appointments to
University Examigers, congisting of—

{1y the Pro-Vice-Chancellor, Ex-Officio
Chairmean,

{ii) the Dean of the concerned Faculty,

(i) the Chairman of the Board of Studies,
and

(iv) two members of the Board of Studies
nominated by the Vice-Chancellor for the year.
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3. The 8Sardar Patel
University Act,
1955
(Bom. XL of 1955),

{2) The list of Bxaminers prepared by the
Committee  shall be placed through the
Academic  Council hefore the Vice-
Chancellor for his approval who may either
approve, or modify the same for reasons to
be recorded in writing.

{3 The procedare to be followed by the
Committes shall be such as may be pre-
seribed by Statutes.”,

(12) SBection 47A shall be deleted.

(1) In section 8, in sub-section (1}, after
the words “‘the Viee-Chancellor’ the words
“the Pro-Vice-Chancellor” shall be inserted.

(2) In section 8, after olause (i), the
following clause shall be inserted, namely:—

“(iia) the Pro-Vice-Chancellor;” .
i3) In section 10—

{a) in sub-section (5), for the words
“shall be such as may be preseri-
bed by the statutes” the words
“shall be determined by the State
Government’ shall be substituted;

(b} in sub-section {6}, for the words
“one of the Deans nominated by
the Chancellor” the words “the
Pro-Vice-Chancellor, and in the
absence of the DPro-Vice-
Chaneellor, one of the Deans
nominated by the Chancellor,”
shall be substituted.

{4} In section 11,—

(a} in sub-section (4}, in clause {a),
for the words “‘thereafter report his
action” the words ‘‘thereafter
furnish ioformation regarding his
action” shall be substituted;

(b) after sub-scction (5), the follow-
ing sub-section shall be inserted,
namely:—
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“(5A) (a) Subject to the provisions con.
tained in sub-section {{) and notwithst-
andimyg anything contained in sub-section
{5) where the Vice-Chancellor after mak-
ing such inquiry as he deems it is of
opinion that the execution of any order
or resolution of an authority specified inor
declared nnder section 14, or the daing
of anvthing which is about tn be done
or iz heing done hy or on behalf of the
University-—

(i) is inconsistent with the provisions
of this Act or of any statute, ordi-
nance, rule or regulation. or

(11) is not m the interest of the Cniver-
sity. or

(i} is likely to lead to breach of peace,
he may forward a copy of the order or
resolution or, as the case mav he, refer the
doing of the thing, with a statement of
reasons, to the authority which made the
order or passed the res dution or proposes
todn the thing for reconsideration by that
authority as to whether the said order
or reselution may not be rescinded. or
revisad or modified in the manner stated
by him, or the doing of the thing Te
vefrained from.

{b) Wlere the authority afier reconsi-
deration revises or maoifies the order or
the re~olution in the manner stated by the
Vige-Chancellor, then notwithstauding any-
thing contained in clause {e) such revised
or wiodified order or resoluiton ghall revive
from1 the date of sueh revision or modifi-
catiun.

{¢) Where the asthoritvrevises o mo-
difies the order or resolution in such manner
as is inconsistent whit the memnner stated
by the Vice-Chancellor, the Vrce-Chan-
cellor shall refer the matier to the State
Glovernment for its deeigion,

{d) The Btate Government may, on such
reference, being wmadv, revise or modify
the order or resolution or divect that the
order or resolution shall contitme to be in
force with or without modification per-
manently or for such period as it may
specify
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Provided that the order or reselution
ghall not be revised or modified or con-
tinued by the State Covernment without
aiving the concerned authority a reasonable
opportanity of showing the cause against
the order.

{c} Fhe order, resolntion or, as the ease
may be, the doing of thing, shall remain
in abeyance from the date of the action
of the Viee-Chancellor of forwarding the
copy of order or resolution or of making
reference wmder clause (a) till the date of
the order of the State Government nnder
clause {1).”.

() After seetion 11, the following section
shall be inserted, namely :—

“11A, (1) The Pro-Vice-Chancellor  shall
he appointed hy the State Government
from amongst three persons recommended
by the Vice-Chancellor.

(2) The Pro-Vice-Chancellor shall hold
office for a termn of thres vears and he ghall be
cligible for reappointment to that office for
& further term of three years only:

Provided that no person appeinted as a
Pro-Vice-Chancellor shall continue to hold his
office as such after he attains the age of 65
vears,

{3) The Pro-Viece-Chancellor shall bhe a
wholetime salaried officer and his emoluments
and conditions of serviee shall be such as
shall be determined by the State Government:

Provided that the emoluments and condi-
tions of service of the holder of such office
shall not during the currency of the term of
the holder of that office, be varied to his
disadvantage without his econsent.

{4) The Pro-Vice-Chancellor shall be the
principal inspeeting officer of the University
and shall exercise suck of the powers and
perform such of the duties of the Vice-Chancell
or as the Vice-Chancellor may either specially

oor generally confer or impose on him with the

approval of the Syndicate,
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{3 The Pro-Vice-Chancellor shall, in the

‘absence of the Vice-Chaneellor, or in the

event of hisheingunable to prerfornithedutics

of his office, cxereixe all the rights and powers

and discharge all the funetions and duties of
the Vice-Chancellor,

(6) ‘Lhe Dro-Vice-Chaucellor shall preside-

(a} in the absence of the Chancellor and
the Vice-Chancellor, at the meeting of the
Ropate, and

(by m the alisence of the Viee-Chancellor
a1 the weeting of anv other authority of
the University or a committec thereof.”

(6) Insectionlb,underthe heading “1-Ex-
officio ¥Fellows”—-

{(a} in pavagraph (A), after clause (i), the
following clause shall be inserted, namely~. -

(itia)  The Pro-Viee-Chancellor,”
(b) in paragraph (B},—

(a) for clanze (v1), {lie foliowing shall he
substituted, namely- -

“{vi) The Direcior of Tigher Idueation,
or an officer not helow the rank of a joint
Director of Higher Education desighated by
such Director,”

(b} forclause (xi), the following clanses shall
be subsituted, namely- -

“(x1} The Director of Technical Lduea-
tron, or an officer not helow the rank of a
Joint Direetor of Tuchnical Hduecation
designated by such Director;

(xia) The Director of Health and Medical
Bervicesand Medical Edueation or an offfficer
not Below the rank of a Joint Director
of Health and Medical Services and Medi-
cal Education designated by such Director.
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{7) 1In section 22, in sub-gection (1),—

{1) for clause (b), the following clauses
skall be substituted, namely :—

“{b} The Director of Higher Education
and if he is unable to attend, the oflicer
designated under clause (vi) of para-
graph (B} of I Ex--officio Fellows of
gection 15,

{bi) The Director of Technical Educa-
tion, and if he is unable to attend, the
officer designated under clause (xi) of
paragraph (B)of 1 Ex-olficio Fellows
of seetion 15,

(bii) The Director of Fealth and
Medical Services and Medical Fducation
and if he i3 unable to attend, the officer
designated under clanse (xia) of para-
graph (B) of I Ex-officio Fellows of
section 15.7)

(i1} after clause (h), the following clause
shall be ingerted, namely :—

“(i) Four persons nominated by the
State Government from amongst distin-
guished educationists, teachers, social
workers and such other class of persons
irrespective of whether they are members
of the Senate,”,

(8) In section 23,—

{a) in sub-section (1), in clause (xxviii),
for the words “to appoint examiners to
fix their remuneration” the words “to fix
remuneration of examiners” shall hie sub-
stituted;

{b) after aub-section (3), the following
sub-section shall be inserted, namely:—

“(4) The exercise of the powers by
the Syndicate under clauses (xv) and
(xx1) of sub-gection (1}, in so far ag they
relate to the laying down and regulating
galary scales and allowances of officers,
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Examiners’
Conunittee.

4, 'The South Gujarat
University Act, 1963
(Cluej. 38 of 1965).

teachers and employees of the University
shall be subject to the approval of the
State Government.”.

(9) For section 31, the fullowing section
shall be substituted, namely —

“31, (1) There shall be formed every
vear a committee for cach faculty for the
purpose of drawing up the list for appoint-
ments to University Bxaminers, consisting of-

(1) the Tro-Viee-Chancellor,  Tx-officio
Clairman,

{ii) the Dean of the concerned Faculty,

(ii) the Chairman of the Board of
Siudies, and

{iv) two members of the Roard of Studies
nominated by the Vice-UChancellor for
the year,

{2) The lst of FExaminers prepared by
the Committee shall he placed throuzh
the  Academie  Councl  before the
Vice-Chaneellor for his approval who may
either approve, or modify the same for
veasons to he recorded in writing.

{3) The procedure to be followed by the
committee shall be such as may be prescribed
hy Statutes.”,

(1) In section 8, for clause {iii), the follovw-
ing clause shall be substituted, namely:.-

“(iii) The Pro-Vice-Chancellor;”,

(2) In section 10,--

{s) in sub-section {(8), for the worda
“shall be such as may be prescribed by
the statutes” the words “shall be such
as may be determined by the State Govern-
ment” ghall ba substituted:
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(b) in sub-section (6), for the words
“the Rector, if any, and in the absence
of the Rector” the words “‘the Pro-Vice-
Chaneellor, and in the absence of the Pro-
Vice-Chancellor,” shall be substituted.

(3) In section 11—

(a) in sub-section (4), in clause (a), for
the words “thereafter report his sction”
the words “thereafter furnish information
regarding his action” shall be substituted;

(b) after sub-section (5), the following
sub-section shall be inserted, nsmely :—

“(5A) (a) Subject to the provisions con-
tained in sub-section (4) and notwith-
standing anything contained in sub-section
(5) where the Vice-Chancellor after
making such inguiry as he deems
fit is of opinion that the exeeution
of any order or resolution ofan autho-
rity specified in or declared under section
13, or the doing of anything which is
about to be done or is being done
by or on behalf of the University —

(1) is inconsistent with the provisions
of this Act or of any statute, ordi-
nance, rule or regulation, or

(1) is not in the interest of the Univer-
sity, or

(i) 1s likely to lead to breach of peace,
he may forward a copy of the order or
vesolution or, as the case may be, refer the
doing of the thing, with a statement of
reasons, to the authority whieh made the
order or passed the resolution or proposes
to do the thing for reconsideration by that
authority as to whether the said order or
resolution may not be rescinded, or revised
or modified in the manner stated by him,
or the doing of the thing be refrained from.

(b} Where the authority after reconsi-
deration revises or modifies the order or
the resolution in the manner stated by the
Vice-Chancellor, then notwithstanding any-
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thing contained in clause (e) such revised
or modified order or resolution shall revive
from the date of such revision or modifi-
catlon,

(e) Where the anthority revises or modi-
fies the order or resolution in snch mauner
as is inconsistent with the manner stated
by the Viece-Chancellor, the Vice-Chan-
cetlor shall refer the matter to the State
Government for its decision.

{d} The State Government may, on such
reference, being made, revise or modify
the ortder or  resolution or direct that the
order or resolution shall continue to be in
forece with or without modification per-
manently or for such period as it may
specify :

Provided that the order or resolution
shall not he revised or modificd or con-
tinaed by the State Government without
giving the concerned authority a reasonable
opportunity of showing the cause against
the order.

(e) The order, resolution or, as the case
may be, the deoing of thing, shall remain
in abeyance from the date of the action
of the Vice-Chancellor of forwarding the
copy of order or resolution or of making
veference nnder clauvse (a) till the date of
the order of the State Government under
clause (d).”

{4) For section 12, the following section
shall be snbatituted, namely :—

“12. (1} The Pro-Vice-Chancellor shall
be appointed by the State Government {rom
amongst three persons recommended by the
Vice-Chancellor.

(2) The Pro-Vice-Chancellor shall hold
office for a term of three years and he
shall be eligible for reappointment to that
office for a further tarm of three years only:

Frovided that no person appointed as a
Pro-Vice-Chancellor shall continue to hold
his office as such after he attains the age
of 66 years,
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{3) The FPro-Vice-Chancellor shall be a
whole time esalaried officer and his emolu-
ments and conditions of service shall be such
as shall be determined by the State Govern-
ment;

*“Provided that the smoluments and condi-
tions of service of the holder of such office
shall not during the currency of the term of
the holder of that office, be wvaried to his
dis-advantage without his consent.

(4) The Pro-Vice-Chancellor shall be the
principal inspecting officer of the University
and shall exercise such of the powers and
perform such of the duties of the Vice-
Chancellor as the Vice-Chancellor may either
specially or generally confer or impose on
him with the approval of the Syndicate.

{5) The Pro-Vice-Chancellor shall, in the
absence of the Vice-Chancellor, or in the
event of his being unable to perform duties
of his office exercise all the rights and powers
and discharge all the functions and duties
of the Vice-Chancellor,

(8) The Pro-Vice-Chancellor shall preside,-

(a) in the absence of the Chanecellor and
the Vice-Chancellor, at the meetings of
the Benate, and

(b} in the absence of the Vice-Chancellor
at the meetings of any other authority of
the University or a committee thereof.”,

(5) In section 16, in sub-gection (1), under
the heading “Class I Ex-officioc members”,—

(a) in paragraph (A), for clause (iv), the
following clause shall be  asubstituted,
namely:—

“(iv) The Pro-Vice-Chancellor;”;

{(b) in paragraph (B),—

(i) for clause (il), the following shall
ha substituted, namely :—
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“(11) The Director of Higher Educa-
tion or an officer not below the rank of
a Joint Director of Higher Kducation
designated by such Director.”;

(i1} for clauses (iii) and (iv), the following
clauses shall be substituted, namely :—

“(in) The Director of Technical Educa-
tion, or an officer not below the rank
of a joint Director of Techiical Kduea-
tion designated by such Director;

(iv} The Director of Health and Medi-
ea) Services and Medical Education or an
officer not below the rank of a Joint
director of Health and Medical Services
and Medical Education designated by
guch Director.”.

(6) In section 19, in sub-section {1),—

(a) for clauses {ii) and (iii) the following
clauses shall he substituted, namely:—

“6i1) The Pro-Vice Clmucellor;.

(ili) The Director of Higher Education
and if he is unable to attend, the officer
nominated under clause (ii) in paragraph
(B) of Class T of section 16;

(iia) The Director of Technical Edu-
cation, and if he is unable to attend,
the officer designated under clause (iii)
of paragraph (B) of Class I of sub-section
(1) of section 16;

(iiib) The Director of Health and
Medical Services and Medical Education
and if he is unable to attend, the officer
designated under clause (iv} of para-
graph (B} of Class T of sub-section (1)
of section 16.”";

(b) after clause (viii), the following
clause shall be inserted, namely:—

“(ix) Four persons nominated by the
State Government from amongst distin-
guished educationists, teachera, social
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workers and such other class of persons,
irrespective of whether they are members
of the Senate.”,

(7) In section 20,—

{(a) in sub-section (1), in clause (xxiv),
for the words “to appoint examiners, to
fix their remuneration” the words *‘to fix

remuneration of examiners” ghall he sub-
stituted;

(b) after sub-section (3), the following
sub-section shall be inserted, namely :—

“(3A) The exercise of the powers by
the Syndicate under clanse (xxii) of sub-
section (1), in so far as they relate to the
laying down and regulating salary scales
and allowances of teachers and servants
of the University, shall bs subject to the
approval of the State Government.”.

(8) Tn section 21, in sub-section (1), for
clause (i1), the following clause shall be sub-
stituted, namely:—

“(ii) The Pro-Vice-Chancellor;”,

(9) In Chapter IX, for the heading
“Committees” the following shall be sub-
stituted, namely:i~

“Committees.

47A. (1) There shall be formed every
year a committee for each faculty, for the
purpose of drawing up the list for appoint-
ments to University Examiners, consisting of-

(i} the Pro-Vice-Chancellor, Ex-officio
Chairman,

(ii) the Dean of the concerned Faculty,

(iii) the Chairman of the Board of
Studies, and

(iv) two members of the Board of Stndiea
nominated by the Vice-Chancellor for the
year,
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B. The Baurashtra
University Act, 1965
(Guj. 39 of 1965).

(2) The list of Kxaminers prepared by
the Committee shall be placed through
the Academis Councll hefore the Vice-
Chancellor for Lis approval who may
either approve or modify the same for rea-
sons to be recorded in writing,

(3) The procedure to be followed by the
Committes shall be such as may be pre-
seribed by Statutes.”.

(10) In section 43, for the words “to
appoint Committees™ the words “to appoint
other Committees” shall he substituted.

(1} In section 8, for clause (iii), the
following clause shall be substituted, namely:-

“(iti) The Pro-Vice-Chancellor;”.
(2) In section 10,

(a) in sub-section (§), for the words
“shall be such as may be prescribed by
the statutes” the words “shall be such as
may be determined by the State Govern-
ment” shall be substituted;

(b) in sub-section (6), for the words
“Pro-Vice-Chancellor, if any, and in the
absence of the Pro-Vice-Chancellor” the
words “Pro-Vice-Chancellor and in the
absence of the Pro-Vice-Chancellor” shall
be substituted.

(3) In section 11,—

(a) in sub-section (4), in clause (a), for
the words ‘““thereafter report his action”
the words “thereafter furnish information
regarding his action shall be substituted;

(b) after sub-gection (5), the following
gub-section shall be inserted, namely:—

“(5A) (a) Subject to the provisions
contained in sub-section {4) and not-
withstanding anything contained
in sub-section (5) where the Vice-
Chancellor after making such inquiry as
ke deems fit is of opinion that the execu-
tion of any order or resolution of an autho-
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rity specified in or declared under section
15, or the doing of anything which is
about to be done or iz being done
by or on behalf of the University —

(1) is incousistent with the provisions
of this Act or of any statute, ordi-
nance, rule or regulation, or

(ii) 1s not in the interest of the Univer-
sity, or

(i} is likely to lead to breach of peace,

te may forward a copy of the order or
resclution or, as the case may he, refer the
doing of the thing, with a statement of
reasons, 1o the authority which made the
order or passed the resolution or proposes
tode the thing for reconsideration by that
auth. ity as to whether the said order or
tesolution may not be rescinded, or revised
or niodified in the manner stated by him,
or the doing of the thing be refrained from,

{(I; Where the authority after reconsi-
deration revises or modifies the order or
the resolution in the manner stated by the
Vice-Chaneellor, then notwithstanding any-
thing contained in clause (e) such revised
or modified order or resolution shall revive
from the date of such revision or modifi-
ca jon.

{¢) Where the authority revises or modi-
fies the order or resolution in such manner
as is inconsistent with the manner stated
by the Vice-Chancellor, the Vice-Chan- -
cellor shall refer the matter to the State
Gover nment for itz decision

fd} The State Government may, on such
reference, being made, revise or modify
the order or resolution or direct that the
order or resolution shall continue to be in
force with or without modification per-
manently or for such period as 6 may
specify :

Provided that the order or resclution
shall not he revised or modified or con-
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Chancellor,

tinued by the State Government without
giving the concerned anthority a reasonable
opportunity of showing the cause against
the order.

(e) The order, resolution or, as the case
may be, the doing of thing, shall remain
in abeyance from the date of the action
of the Vice-Chanecelior of forwarding the
copy of order or resolution or of making
reference under clause (a) till the date of
the order of the State Government under
clause (d).”.

{4) For section 12, the following section
shall be substituted, namely :—

“12. (1) The Pro-Vice-Chancellor shall
be appointed by the State Government
from amongst three persons recommended
by the Vice-Chancellor,

(2) The Pro-Vice-Chancellor shall hold
office for a term of three years and he shall
be eligible for reappointment to that office
for a further term of three years only:

Provided that no person appointed as
Pro-Vice-Chancellor shall continue to hold
his office as such after he attains the age
of 65 years.

(3) The Pro-Vice-Chancellor shall be a
whole-time salaried officer and his emolu-
ments and conditions of service shall be
such as shall be determined by the State
Government:

Provided that the emcluments and con-
ditions of service of the holder of such
office shall not during currency of the terin
of the holding of that office be varied to
his disadvantage without his consent.

{4) The Pro-Vice-Chancellor shall be the
principal inspeeting officer of the University
and shall exercise such of the powers and
perform such of the duties of the Vice-
Chancellor as the Vice-Chancellor may
either specially or generally confer or impose

on him with the approval of the Syndioats,
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(5) The Pro-Vice-Chancellor shall, in
the absence of the Vice-Chancellor, or iu
the event of his being unable to perform
duties of his office exercise all the rights
and powers and discharge all the functions
and dutics of the Vice-Chancellor,

(6) The Pro-Vice-Chancellor shall preside-

(2) in the absence of the Chancellor
and the Viee-Chancellor, at the meetings
of the Senate, and

(b) in the absence of the Vice-Chancellor
at the meetings of any other authority
of the University or a committee thereof.”,

(5) Insection 16, in snb-section (), under
the heading “Class-I Iix-officio members ”,-

(a) in paragraph (A), for clawse (iv),
the following clause shall be substituted,
namely —

“(iv) The Pro-Vice-Chancellor;”;

(b) in paragraph (B), -

(i} for clauses (i), (i) and (iv), the
following shall be substituted, nantely 1—
“(ii) The Director of Higher Educa-
tion or an officer not helow the rank
of a Joint Director of Higher Educa-
tion designated by such Director ;

(iii} The Director of Techuical Educa-
tion or an officer not below the rank
of a Joint Director of Technical Educa-
tion designated by such Director ;

(iv) The Director of Health and
Medical Services and Medical Hducat-
ion or an officer not helow the rank--
of a Joint Director of IHealth and
Medlical Services and Medical Edueation
designated by such Director,”. .

{6) in section 19, in sub-section (/),—

(a) for clauses (ii) and (i), the following
clanses shall he substituted, namely :—

“(il) The Pro-Viece-Chancellor;
TV-Extra-10-4
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(iii) The Director of Higher Education and if
he is unable to attend, the officer designated under
clause (i) in paragraph (B) of Class I of section

(ilia) The Director of Technical Education and
if he is unable to attend, the officer designated
under clanse (iii) of paragraph (B) of Class I of
sub-section {1) of section 16.

{iiib) The Director of Health and Medical Services
and Medical Education and if he ig unable to attend,
the officer designated under clause {(iv) of paragraph
(B) of Class I of sub-section (1) of section 16.”;

(b) after clause (vii), the following clause shall
be inserted, namely:—

“{ix) Four persons nominated by the8tate Govern-
ment from amongst distingnished educationists,
teachers, soclal workers and such other class of
persons, irrespective of whether they are members
of the Senate™,

(7) In section 20—

(a} in sub-section (7), in clause {xxiv), for the
words “‘to appoint cxaminers, to fix their remu-
neration” the words “4o fix remuneration of exa-
miners” shall be substituted;

{b) after sub-section {3}, the following sub-section
shall ba joserted, namely :—

“(3A) The exercise of the powers by the Syndicate
under clause (xxi1) of sub-section (), in so far as
they relate to the laying down and regulating salary
scales and allowances of feachers and servants of
the University, shall be subject to the approval
of the State Government.”.

(8} In section 21, in sub-section (1), for clause
(ii}, the following elause shall be substituted, namely: —

“@1) The Pro-Viee-Chancellor;”.

(9) In Chapter IX for the heading “Committees”
the following?shall be substituted, namely —

“Committees,
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Examiners’
Committee.

The Bhav-
nagar Uni-
versity Act,
1978 (Guj.
26 of 1978).

47A. (1) There shallbe formed every year a committee
for each faculty, for the purpose of drawing up the

list for appoinfments to University Examiners,

consisting of—

(i} the Pro-Vice Chancellor, Ex-officio Chairman,
(il) the Dean of the concerned Faculty,
(i) the Chairman of the Board of Studies, and

(iv) two members of the Board of Studies nominated
by the Vice-Chancellor for the year.

(2) The list of Examiners prepared by the Crmmi-
ttee shall be placed through the Academic Council
before the Viee- Chancellor for his approval who may
either approve, or modify the same for reasons to
be recorded in writing.

{3) The procedure to be followed by the committee
shall be such as may be prescribed by Statutes.”,

(10} In section 48, for words “to appoint
committees” the words ‘“‘to appoint other Comm-
ittees’” shall be substituted.

(1) In section 8, after clause (i), the following
clanso shall be inserted, namely:—

“(iia) The Pro-Vice-Chancellor;”,

(2) In section 10,—

(a) insub-section (b}, for the words “shall be
such as may be prescribed by the statutes’
the words “‘shall be such as may be deter-
miced by the State Government” shall be

substituted;

(b) in sub-section (6), for the words “one of
the Deans, nominated by the Chancollor”,
the words ‘““Pro-Yice-Chancellor and in
absence of the Pro-Vice-Chancellor one
of the Deans nominated by the Chance-
Ilor” shall be substituted.,

(3) In section 11,-

(a) in sub-section (4), in clause (a), for the
words “report in writing the grounds for
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his belief that there was an emergency

and the action taken by him” the words

‘“furpish  information  regarding his

action’’ shall be subsitituted;

(b) after sub-section (6), the gfollowing
sub-section shall be inserted, namely:—
“(6A) (a) Subject to ihe arovisions

contained in sub-section (4) and nctwith-
standing anything contained in sub-sec-
tions (5} and (6), where the Vice-Chancel-
lor after making such inquiry as he decms
fit is of opirion that the cxcculion of any
order or resolution of an authority speci-
fied in or declared under section 14, or the
doing of anything which is aboul to be
done or is being done by or on behalf of
the University —

(i) 1is inconsistent with 1le provisicrs
of this Act or of any statute, ordi-
nance, rule or regulafion, or

(i1} 1s not in the inlerest of the Univer-
8lty, or

(ilj) 1s likely to lead to breach of peace,

Le may forward a copy of the order or
resolution or, a= the case mayv be, refer the
doing of the thing, with a statement of
reasons, to the anthority which made the
order or passed the resolution or proposes
todothething forreconsideration by that
authority as to whether the said order or
resolution may not he réscinded, or reviged
or modified in the manner stated by him,
or the doing of the thing be refrained from,

(b Where the authority after reconsi-
deration revizes or meodifies the order or
the resolution in the manner stated by the
Vice-Clhaneellor,t hen notwithstanding any-
thing contained in clause (e} such revised
or modified oxder or resolution shall revive
from the date of such revision or maodi-
fication.

() Where the anthority revises or modi-
fies the order or resolution in such manner
as 1s inconsistont with the manner stated
by the Vice-Chancellor, the Viee-Chan-
cillor shail refer 1the matter to the State
Government for its decision,
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1 2

3

Pro-Vice
Chancellor.

(d) The Btate Government may, on such
reference, being made, revise or modify
the order or iesolution or direct that the
order or vesohution shall continue to be in
force with or without modification per-
manently or for such period as it may
specify 3

Provided that the order or resolution
shall not be revised or modified or eon-
tinued by the State QGovernment without
giving the coneerned authority a reasonable
apportunity of showing the canse against
the order,

{e) The vrder, resolution or, as the case
may be, the doing of thing, shall remain
in abeyance from the date of the action
of the Vice:Chaneellor of forwarding the
copy of order or resolution or of making
reference under clause (a) till the date of
the order of the State Government under
clause {d).7.

{(4) After section 11, the following section shall be
inserted, namely :—

“11A. (1) ThePro-Viee-Chancellor shall be
appointed by the State CGovernment from
amongst three persons recommended by the
Vice-Chancellor,

(2) The Pro-Vice-Chancellor shall hold office
for a term of thrce years and he shall be
eligible for reappointment to that effice
for a further term of three years only:

Provided that no person appointed as a
Pro-Vice Chancellor shall continue to hold
the office as such after he attains the
age of 83 years,

(3) The Pro-Vice Chancellor shall be a whole-
time salaried officer and his emoluments
and conditions of service shall he suck as
shall be determined by the State Govern-
ment §

Provided that the emoluments and conditi-
ons of service of the holder of such office
ghall not during ourrency of the term
of the holding of that office, be varied to
his disadvantage without his consent,
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#)

(9)

(6)

The Pro-Vice-Chancellor shall be the
principal inspeoting officer of the Univer-
sity and shall exercise such of the
powers and perform such of the duties
of the Vice-Chancellor as the Vice- Chan-
cellor may either specially or generally
confer or itnpose on him with the appro-
val of the Executive Council.

The Pro-Vice-Chancellorshall, in the ab-
cence of the Vice-Chancellor, or in the
event of hig being unable to perform
duties of his oflice exercise all the rights
and powers and discharge all the fun-
ctions and duties of the Vice-Chancellor,

The Pro-Vice-Chancellor shall preside-

(a) in the absence of the Chancellor and
the Vice Chancellor, at the meetings
of the SBenate, and

(b} in the absence of the Vice-Chancellor
at the mectings of any other autho-
rity of the University or a committee
thereof.”,

In section 15, in sub-section (1), under the
heading “Class I Ex-officio members;”~

{(a) in paragraph(A), after clause (iii), the
following clause shall be inserted,
namely:—

“{itla) The Pro-Vice-Chaneellor:”;
(b) in paragraph (B)}——-

(i) in clause (i), for the swords “The
Director of Education™ occu-
iring at two places, the words
“The Director of Higher Edu-
cation” shall be substituted;

(i) for clause (iii), the following
clause  shall be substituted,
namely :—

“(ili) The Director of Health and
Medical Services and Medical
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Edueation or an officer not below

the rank of a Joint Director of

Health and Medical Services and

Medical Education by such
Director;”.

(6) In section 18, in sub-section (I1),—

(8} in clause (i), for the words “The

Director of Edueation” the words

“the Director of Higher Kduca-
tion” shall he substituted;

(b) after clause (ii), the following
clauses shall be inserted, nameoly—-
“(iia) The Director of Technical

Education, and if he is
unable to attend, the
officer designated under
clause (1)} of paragraph
(B) of Class I of sub-
section (1) of section 15.

(1ib) The Director of Health and
Medical Services and Medi-
cal Education and .if he is
unable to attend, the offi-
cer designated under claysr
(i1} of parageaph (B}
class I of sub-gsec
(1) of section 15.”;

(c) after clause (x),
following clause shall be
inserted, namely :—

“(xa) Four persons nominated
by the Btate Government
from amongst distingui-
shed educationists, tea-
chers, social workers and
such other class of persons,
irvespective  of whether
they are members of the
Court.”,

() In section 19—

(a) in sub-section (1), in clause
(zxxi), for the words “to appoint
examiners, to fix their remunera-
tion” the words “to fix remune-
ration of examiners” shall be
substituted;
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(b) after sub-section (8), the following
sub-section shall be inserted, namely:~

“(3A) The powers and duties under
clavses (xxxviil) and (xxxix)
of the Executive Couneill, inso
farasthey relate to the laying
down and regulating salary
scales and allowances of the
officers, members of  the
teaching, other scademic and
non-teaching staff of the uni-
versity, affiliated  colleges
and recognised or approved
institutions are concerned,
shall be suhject to the appro-
val of the State Government.”

(8), For scetion 50, the following section shall be
substituted, namely:—

Examiners’ “50. {1) Thereshali be formed every year a comm-

Committee, ittee for each faculty, for the purpose of
drawing up the list for appointment to
University Examiners consisting of-—

(i} the Pro-Vice-Chancellor, Fz-
officio Chairman,

(i}  the Dean of ¢he concerned
Faculty,

(i}  the Chairman of the Board of
Studies, and

(iv}  two members of the Board of
Studies, nominated by the
Vice Chancellor for the year.

(2} The, list of examiners prepared by the
Committee shall be placed through
the Academic (ouneil before the
Vige-Chancellor for his approval who
may either approve or modify
the same for reasons to be recorded
n writing,

(3) The procedure to be followed hy the
committee shall be such as may
be prescribed by statutes.”.

— T e e
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3. (J) The Gujarat University Laws {Amendinent) Ordinance, 1981 is hereby = Repeal
rapcalcd. and saving.

(?) Notwithstanding such repeal, anything done or any action taken under
each of the Act specified in the Schedule as amended by the said Ordinance,

shall be deemed to have been done or taken under the corresponding Act, as
arended by this Aet.

IV-lxora-10-5
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PART 1Y

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Goverhor. . .
The following Act of the Gujarat Legislature having been assented fo by the
Governor on the 31st March, 1983 is hereby published for general.information.
' K. M. SATWANL,
Secretary to the Govetnment of Gujarat,
Legal Department.

GUJARAT ACT NO. 9 OF 1983,

(First published after having received the assent of the Governor in the
“Gujarat Goyvernment Gazette” on the 31st March, 1983)

L d

-

An Act further to amend A.cts relating to certain Universities in the State.

Tt is hereby enacted in the Thlrby-fou,rth Year of the Republic of Indla
as follows:—

1. (1) ThlB Act ma.y becalled . the Gujarat. Universities Laws (Amendment) § 3‘“‘“‘ tivle
Act, 1983. oommen-

(2) Tt shallbe deemed to have come into force on the - 25th January, oo™
1983,

: 2. Eaoh of the Acts spectﬁéd in the sscond column of the Sohedule shall Amendmeat
he amended in the manngp and to the extent speenﬁad agamst ibin the third ,:l.tﬁ,;" to

solumon thereo. - aortatn Ugls
: : : vorultion I

14-1 m tiate,
WaBgittwly ) . .
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_ 3. Where before the commencement of this Act, any reference is made by
the Vice-Chancellor o the Chancellor under the rfelevant provision and such
reference is pending before the Chancellor at the commencement .of this Act the
same shall be disposed of by the Chancellor as if this Act had not been passed.

Ezplanation.—For the purposes of this section relevant provision means
the provision relating to disputes as to constitution of university authority
or body in any of the Acts specified in'the second column of the Schedule.

4. (I) The Gujarat Universities Taws (Amendment) Ordinance, 1983 is
hereby repealed.

(2) Notwithstanding such repeal anything done or any action taken
under the Actsspecified in the second column of the Schedule as amended by the
said Ordinance, shall be deemed to have been done or taken under the said
Acts as amended by this Act.

SCHEDULE
Sr. Short title Extent of Amendment
No. -
1 2 . 3
1. The Ma.hamjai - For section 60, the following

Sayajirao University
of Baroda Act, 1949

shall be substituted, namely:—

(Baroda Act 17 of “Disputes as to - 60. Where -any question
1949). constitution of  arises as to— '

University antho-

rity, or_body.

{I) the interpretation of
any provision of this Act, or of
any Statute, Ordinance or Rule,
or

(?) whether a person has
been duly elected or appointed as,
or is entitled to be or ceases to
be entitled to be, 8 member of

. any suthority or other body of
the University,

Gayj.

3 of
1983.

(@) it may be, referred -

to the State Government if it
relates to a matter specified 18
clavge (1), and

{b) it shall be referred
to the State Government if it
relates to a matter sPeGiﬁpd in

- planse (2), and
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2. The Gujarat University

Ack, 1949
{Bom. I of 1949).

“Diaputes as to
constitution of
University autho-
rity or body.

the State Government shall after
making such inquiry as it deems
fit (including giving an opportunity
of being heard where necessary)
decide the question and its decision
shall be final,”,

For section 58, the following
shall be substituted, namely:—

58. Where any question
arises as to— =

(I)  the interpretation of
any provision of this Act, or of
any Statute, Ordinance, Regula-
tion_or Rules, or

(2) whether a person has
been duly.elected or appointed
as, ot is entitled to be or ceazes
to be entitled to be, & member of
any authority or othor body of
the University,

(@) it may he referred to
the State Government if it
relates to a matter specified in
clause (1), snd

() it shall be referred
to the State Government if—

(#) # relates to a
matter specified in clanse (2),
or

(&) if twenty mem-
bers of the Court so require,
irrespective  of whether it
relates to a matter specified
in clanse (Z) or clause (2), and
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the State Government shall after
making such inquiry as it deems
fit (including giving opportunity
of being heard where nocessary) -
decido the question and its deeision
shall be final.”.

A

3. The Sardrr Patel For section 59, the following
" University Act, 1935 ' ghall be substitutod, namely:—
(Bom. XL of 1955). -
: “Disputes as tn 59. Where any quostion
constitution of  arises as to—
University autho- '

rity or body. {1) the interpretation of
any provision of this Act, or of
- _ any Statute, Ordinance or Rule,or

(2} whether a person has
been duly elected or appointed as,
or is eutitled to be or ceases to
bo entitled to be, a member
of any authority or ol her body
of the University,

{¢) it may be referred
to the State Government if if
relates to a matter specified in®
clanse (7), and

{b) 1t shall beroferred to
the State Government if—

(2) it relates to a
matter specified in clause
(2), or -

{z2) if ton Fellows so

require, irrespective of .

whether it relates to a

: © mattor specified in clanse

' . {I) or clause (2), and

the State Government shall after
making such inquiry as it deems
fit (including giving an oppor-
tunity of being heard where nece-
ssary) decide the question and ity
decision shall be final.”,
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4.. The South Gujarat For section 69, the follow-
University Act, 1965 ing shall be substisuted, namely:+-
(Guj. 38 of 1965). |

“Disputes as to 59. where any question arises
constitution of as to—
Tniversity autho- '

. rity ot body. () the interpretation of

any provision of this Act, or of
any Statute, Ordinance, Regula-
tion or Rule, ot

(2) whether a person has
boon duly olected or appointed
a8, or 18 entitled to be or ceages
to be entitled to be, a member of
any anthority or othor body of
the University,

(@) it may bereferred
to the State Government if it
relates to & matter specified in
clause (1), and

() it shall be referred -
to the State Government if—

. ' (¢} it relates tos matter
specified-in clause (2), or :

(¢t} if twenty members
of the Senate 8o require irres-
pective of whether it relates to
a matter specified in clause ()
or clamse (2), and

the State Governmen shall after
making such inquiry as it deems

. fit {including giving an opportu-
nity of being heard where necessary)
decide the question and its declsmn
ghall be final.”, -

5. The Saurashtra For ssction 59, the following
" University Act, 1965 shall be substituted, namely:—
(Guj. 39 of 1965) . '
“Disputes a8 to 59, Where any question
constitution of -arises as to—
Univemsity autho-

rity or body.
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(I) the imterpretation of
any provision of this Aect, or of
any Statute, Ordinance, Rogula-
tion or Rule, or

- (2) whether a person has
been duly elected or appointed as,
or is entitled to be or ceases to
be entitled to be a member of
any authority or other body of
the University,

() it wmay be referred
to the State Government if it
relates to a matter specified in
clauge (I}, and

(/) it shall be referred
to the State Government if—

(¢} it orelates to a
matter specified in clause(2), or

() if twenty members
of the Senate so require, irre-
spective of whether it relates
to a matter specified in clause
(1} or clause (2}, and

the State Governmont shall- after
making such inquiry.as it deems
fit (including giving an opportunity
of being heard where necessary)
decide the question and its decision
shall be final,”. -

6. The Bhavnagar _ For section 67, the following
University Aet, 1978 - shall be substituted, namely:—
(Guj. 26 of 1978). :

“Disputes as to 67. Where any question

constitntion of  arises as to— '

University autho- :

rity or body. -~ (I} the. interpretation of

any provision of this Act, or of
any Statute, Ordinance, Regula-
tion or Rule, or
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{2) whether a person has
been duly elected or appointed
as,*or is entitled to.be or ceases
to be entitled to be a member of
any auvthority or other body of
the University, .

(v} it may be referred
to the State Government if it
relates to a metter specified
in clavse (1), and

(6) it shall be reforred
to the State Government if—

(f) it relates to a
matter specified in clause
(2), or o

(i) if twenty membera

of the Conrt so require, irres-

P, pective of whether it relates
;  toa matter specified in clause
5%(1) or clause (2), and

“the State Government shall after
making such inquiry as it deems
fit {inclnding giving an oppor-

-tunity of .being heard where
necessary) decide the gnestion

and its Jdecision shall be finar”,

PINTER ¥ THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.



Extra No. 28 REGISTERED NO. G/GNR/:

©

Lol

The Gujarat Government Gazette
EXTRAORDINARY

- PUBLISHED BY AUTHORITY

Vol. XLIV! WEDNESDAY, SEPTEMBER 17, 2003/BHADRA 26, 1925

— iy

Separate paéigg is given to this Part in order that it
' may be filed as a Separate Compilation.

PART. IV

Acts of the Gujarat Legislature and Ordinances promulgzied
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented
to by the Governor on the 16th September, 2003 is hereby published for
general information.

V.M. KOTHARE,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 25 OF 2003.

(First published, after having received the assent of the Governor in
the “Gujarat Government Gazette”, on the 17th September, 2003).

AN ACT

- further to amend the Acts refating to certain Univesities in the State.. )
It is hereby enacted in the Fifty-fourth Year of the Republic of India as
follows :-

1. (1)  This Act may be called the Gujarat Universities l.aws Shorttitte and
(Amendment) Act, 2003. comuencement.

{(2) It shall be deemied o have come inio force on the 26" June,
2003. ' '

V- Ex.-28-1 28-1
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Amendment of Acts ),
relating to certain
Uaniversities in the
State.

GUJARAT GOVERNMENT GAZETTE, EX., 17-9-2003

[PART IV

Each of the Acts specified in the second column of the Schedule shall

be amended in the manner and to the extent specified against it in the third
column thereof. :

SCHEDULE

Sr. Short title Extent of Amendment.
No. —
1 2 3
1. The Gujarat (1) After section 8, the following
University Act, new section shall be inserted,
1949 namely:-

(Bom. L of 1949),

Eligibility of
age limit for
appointment,

nomination, co-

option in
various
aunthorities and
on various
offices.

“8A, () Notwithstanding
anything contained in this Act,
Statutes, Ordinances,
Regulations and Rules, no
person shall be appointed,
nominated or, as the case may be,
co-opted,-

(i) on the post of officers
referred to in clauses
(iv), (v), (v-a) and (1)
of section §;

(1) on the post of teacher;
or

(iii)  as a meinber of any of
: the authorities of the

Uni versity, any
commitice or any
other body thereof

after he attains the age of 62
years:

Provided that nothing in
this section shall apply to the
Chairman or a member of any of
the authorities of the University,
committee or any other body
thereof, who  helds  the
Chairmanship or membership by
virtue of his office as a
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Sr.
No.

Shott title

Extent of Amendment. -

1

2

3

The Maharaja
Sayajirao
University of
Baroda Act, 1949
(Baroda Act XVH
of 1949).

Eligibility  of
age limit for
appointment,
nomination, co-
option in
various
authorities and
on various
offices.

Chancellor, Vice-Chancellor or,
as the case may be, the Pro-Vice-
Chancellor. -

(2) Any person who has

-becn appointed on the posis

referred 1o in clauses (i) and (it)
of sub-section (1) or nominated
or co-opted as a member of any
of the authorities of the
University, any committee or any
other body thereof, shall cease to
hold his office as such or, as the
case may be, to be a member
after attaining the age of 62
years.".

(2) Insection 16, in  sub-
section (1), under the heading
"Class I Ex-Officio members”,
in paragraph (A), for clause (iii),
the following shall be substituted,
namely:-

"(jit) The last Ex-Vice-
Chancellor of the University
residing in the State,”.

After section 8, the following
new section shall be inserted,
namely:-

"8A. (1) Notwithstanding
anything contained in this Act ,

Statutes, - Ordiinances,
Regulations and Rules, no
person shall be appointed,

nominated or, as the case may be,
co-opted,-

(i) on the post of officers
referred to in clauses
(v), (vi) and (vii) of
section 8;

28-3
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Sr.
No.

Short title

Extent of Amendment.

2

3

The Sardar Patel
University Act,
1955

{(Bom. XL of 1955).

Eligibility of
age limit for
appointment,

nomination, co-

option in
various
authorities and
on various
offices.

(if)  on the post of teacher;
or
- (iii)  as a member of any of
the authorities of the
University, any
committee or any
other body thereof
after he attains the age of 62
years:

Provided that nothing in
this section shall apply to the
Chairman or 2 member of any of
the authorities of the University,
committee or any other body
thereof, who holds the
Chairmanship or membership by
virtue of his office as a Visitor,
Chancellor, Vice-Chancellor or,
as the case may be, the Pro-Vice-
Chancellor.

(2) Any person who has -
been appointed on the posts
referred to in clauses (i) and (ii) ~
of sub-section (1) or nominated
or co-opted as a member of any
of the authorities of the
University, any commtttee or any
other body thereof, shall cease to
hold his office as such or, as the
case may be, to be a member
after attaining the age of 07
years.".

(1) After section 8, the
following new section shall
be inserted, namely:-

“8A. (1) Notwithstanding
anything contained in this Act ,
Statutes, Ordinances,
Regulations and Rules, no
person  shall be appointed,
nominated or, as the case may be,
co-opted,-
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Sr. Short title Extent of Amendment.
No. '
1 2 3

(i) - on the post of
officers referred
to in clauses (iii),
(iv) and (v) of
section 8,

(il) on the post of
teacher; or

(i) as a member of
any of the
authorities of the
University, any
committee or any
other body
thereof

after he attains the age of 62
years:

Provided that nothing in
this section shall apply to the
Chairman or a member of any of
the authorities of the University,
committee or any other body
thereof, who  holds the
Chairmanship or membesship by
virtue of his office as a
Chancellor, Vice-Chancellor or,
as the case may be, the Pro-Vice-
Chancellor.

(2) Any person who has
been appointed on the posts
referred to in clauses (i} and (ii)
of sub-section (1) or nominated
or co-opted as a member of any
of the authorities of the
University, any committee or any
other body thereof, shall cease to
hold his office as such or, as the
case may be, to be 2 member
after attaining the age of 62
years.".

(2) In section 15, under the
heading "I Ex-Officio fellows",
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Sr. Short titie Extent of Amendment.

No.

1 2 3
in paragraph (A), for clause (iii),
the following shall be substituted,
namely:-
"(iii) The last Ex-Vice-
Chancellor of the University
residing in the State,".

4,  The South Gujarat (1) After section 8, the following
University Act, new section shall be inserted,
1965 namely:-

(Guj. 38 of 1965).  Eligibility of "8A. (1) Notwithstanding
age Bmit for anything contained in this Act ,
appointment,  Giaputes, Ordinances,
g_mt::n’ in Regulations  and Rules: no
VArious person shall be appointed,
authorities gnd nominated or, as the case may be,
on various co-opted,-
offices.

() on the post of officers
referred to in clauses
(iv), (v), (vi) and (vii)
of section 8,

on the post of teacher,
or

as a member of any of
the authorities of the
University, any
cormittee  or  any
other body thereof

(ii)
(i)

after he attains the age of 62
years. '

Provided that ncthinz o
this section shall apply = the
Chairman or a member of any of
the authorities of the University,
committee or any other body
thereof, who  holds  the
Chairmanship or membership by
vitue of his office as a
Chancellor, Vice-Chancellor or,
as the case may be, the Pro-Vice-
Chancellor.

(2) Any person who has
been appointed on the posts
refeired to in clauses (i) and (ii)
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Sr.

No.

Short title

Extent of Amendment.

1

2

3

The Saurashtra
University Act,
1965

(Guj. 39 of 1965).

Eligibility of
age limit for
appointment,
nomination, co-
option in
various
anthorities and
on various
offices.

of sub-section (1) or nominated
or co-opted as a member of any
of the authorities of the
University, any committee or any
other body thereof, shall cease to
hold his office as such or, as the
case may be, to be a member
after attaining the age of 62
years.".
(2) Insection 16, in sub-
section (1), under the heading
"Class I Ex-Officio Members”, in
paragraph (A), for clause (iii), the
following shall be substituted,
namely:- :
"Gii) The last Ex-Vice-
Chancellor of the University
residing in the State,".
(1) After section 8, the following
new section shall be insested,
namely:-

"8A, (1)  Notwithstanding
anything contained in this Act ,
Statutes, Ordinances,
Regulations and Rules, no
person shall be appointed,
nominated or, as the case may be,
co-opted,-
1) on the post of officers
referred to in clauses
(iv), (v), (vi) and (vii)
of section 8;
(il  on the post of teacher;
or
(iit}  as a member of any of
the authorities of the

University, any
commitiee or any
other body thereof

after he attains the age of 62

Provided that nothing in
this section shall apply to the
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S Short title ' Extent of Ammendment,
No.
1 2 | 3

Chairman or a member of any of
the authoritics of the University,
committee or any other body
thereof, who  holds the
Chairmanship or membership by
vitrue of his office as a
Chancellor, Vice-Chancellor or,
as the case may be, the Pro-Vice-
Chancellor.

(2) Any person who has
been appointed on the posts
referred to in clauses (i) and (i)
of sub-section (1} or nominated
or co-opted as a member of any
of the authorities of the
University, any committee or any
other body thereof, shall cease to
hold his office as such or, as the
case may be, to be a member
after attaining the age of 62
years.".

(2) Insection 16, in sub-
section (1), under the heading
"Class I Ex-officio members”,
in paragraph (A), for clause (jii},
the following shall be substituted,
namely:-

"(iii) The last Ex-Vice-
Chancellor of the University
residing in the State,".

6.  The Bhavnagar - (1) After section 8, the following
University Act, new section shall be inserted,
1978 namely:-

{Guj. 26 of 1978).
Eligibility ofage  "8A. (1)  Notwithstanding

’:;“p;ir:;nem’ anything contained in this Act ,

nomination, co-  Statutes, Ordinances,

op?;fnfg_various Regulations  and Rules, no

o various and person  shall be appointed,

offices, nominated or, as the case may be,
co-opted,-
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(i) on- the post of
officers referred to
in clauses (iii),
(iv) and (v) of
section 8;

(ii) on the post of
teacher; or

(iii)) as a member of
any of ' the
authorities of the
University,  any
commitiee or any
other body thereof

after he attains the age of 62
years:

Provided that nothing in
this section shall apply to the
{hairman or a member of any of
ihe authorities of the University,
committee or any other body
thereof, who  holds  the
Chairmanship or membership by
virtue of his office as a
Chancellor, Vice-Chancellor or,
as the case may be, the Pro-Vice-
Chancellor,

{2) Any person who has
been appointed on the posts
referred to in clauses (i) and (ii)
of sub-section (1} or nominated
or co-opted as a member of
any of the authorities of the
University, any committee or any
other body thereof, shall cease to
hold his office as such or, as the
case may be, to be a member
after attaining the age of 62

1l

years.".

(2) Insectionls, in  sub-
section (1), under the heading
“CLASS-] EX-OFFICIO MEMBERS”,
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Sr. Short title Extent of Amendment.
Ne.
1 2 3

in paragraph (A), for clause (iif),
the following shall be substituted,
namely:-

"(iii) The last Ex-Vice-
Chancellor of the University

residing in the State,”.

7. The (1) After section 8, the following
Hemchandracharya new section shall be inserted,
North Gujarat namely:-

Universi . _

oge Y Act, Elighiliyof "84, (1)  Notwithstanding
age or . . . ]

(Guj. 22 of 1986). appointment, anything contained in thl'S Act ,
nomination, co- Statutes? Ordinances,
option in Regulations and Rules, no .
varions person  shall  be appointed,
authorities and  pominated or, as the case may be,
on various co-opted,-
offices.

(i) on the post of officers
referred to in clauses (iv),
(v), (vi) and {vii) of section
8;

(ii) on the pest of teacher; or.

(iii) as a momber of any of the
authorities of the
University, any committee
or any other body thereof

after he attains the age of %
years:

Provided that noibing 1n
this section shall apply to the
Chairman or a member of any of
the authorities of the University,
committee or any other body
thereof, who  holds the
Chairmanship or membership by
virtue of his office as a
Chancellor, Vice-Chancellor or,
as the case may be, the Pro-Vice-
Chancellor.
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(2) Any person who has
been appointed on the posts
referred to in clauses (i) and (ii)
of sub-section (1} or nominated
or  co-opted as a member of
any of the autherities of the
University, any.committee or any
other body thereof, shall cease to
hold his office as such or, as the
case may be, to be a member
after attaining the age of 62
years.", '

{2)  Insection 16, in sub-
section (1), under the heading
"Class I Ex-Officio Members”, in
paragraph (A}, for clause (iii), the
following shall be substituted,
namely:-

"(iii}) The last Ex-Vice-
Chancellor of the University
residing in the State,".

3. (1) The Gujarat Universities Laws (Amendment} Ordinance, 2003 is hereby

repealed,

(2) Notwithstanding such repeal, anything done or any action taken under the
Acts specified in the second column of the Schedule as amended by the said
Ordinance, shall be deemed to have been done or taken under the said Acts, as
amended by this Act.

Government Central Press, Gandhinagar,
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Repeal and
savings,
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PART- IV
Acts of the Gujarat Legislature and Ordinances pmmulgated
: and Regulatmns made by the Governor.

The following Act of the Gujarat Legislature, having been assented
to by the Governor on the 26th February, 2004 is hereby published for
general information.

S. 8. PARMAR,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARATACTNO.20F2004. | -

(First published, after having received the assent of the Governor
in the "Gujarat Government Gazette”, on the 27th February, 2004).

AN ACT

further to amend the South Gujarat University Act, 1965 and
the Kachchh Um'versity Act, 2003 .

It is hereby enacted in the Flﬁy fourth Year of the Repubhc of
India as follows :-

1. (1) This Act may be cailed the Gujarat Universities Laws  short title and
_(Seoond Amendment) Act, 2003. commencement.

2 ® shnll come into force at once.

IV- Ex-4-1 o | | .4--1- o



Sonth Gujarat
University Act,
1965 and South
Gujarat
University in
existing laws,
instruments,
etc.

~ referred to as “the said Act”), any reference in any existing law

or instrument or document —

(a) to the expression “the South Gujarat Umiversity
Act, 1965” shall be construed as if it were a
reference to “the Vir Narmad South Gujarat
University Act, 1965”, and

to the oxpression “the South Gujarat University”
shall be construed as if it were a reference to “the
Vir Narmad South Gujarat University”.

(b)

(2)  Any act done by, or any suit or other proceeding filed by
or against the South Gujarat University before the
commencement of the said Act shall be deemed to have been
done or, as the case may be, filed by or against the Vir Narmad
South Gujarat University.

Explanation.- For the purpose of this section “existing
law” means any enactment of a Legislature of any other

competent authority in relation to matters specified in Lists I

and I in the Seventh Schedule to the Constitution of India as in
force in any part of the State of Gujarat immediately before the
commencernent of the saild Act and includes any statufe,
ordinance, rule, bye-law, regulation, order, notification, scheme,
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Amendment ot 2, In the South Guyarat Umiversity Act, 1965 (hereinafier referred to  Guj. 38 of
long tide. as “the principal Act”), in the long title, for the words “the South Gujarat 1965

University”, the words “the Vir Narmad South Gujarat University” shall -
be substituted.
Amendment of 3, In the principal Act, in section 1, in sub-section (1}, for the
section 1 of words and figures “the South Gujarat University Act, 1965”, the words
Goj. 38 of 1965 414 figures “the Vir Narmad South Gujarat University Act, 1965” shall
be substifuted.
Amendmentof 4, In the principal Act, in section 2, in clause (15), for the words
se‘“_j"“z?‘; ogs. the South Gujarat University”, the words “the Vir Narmad South
Guj. 38011965 Gujarat University” shall be substituted.
Amendimentof 5, In the principal Act, in section 3, in sub-section (1), for the
section 3 of words “The South Gujarat University”, the words “The Vir Narmad
Guj- 38001965 gouth Gujarat University” shall be substituted.
Insertion of 6. In' the principal Act, after section 60, the following new section
new section shall be inserted, namely :-
60A in Guj. 38
of 1965.
Construction of  “604. (1) As from the commencement of the Gujarat Gui. 2 of
references to Universities Laws (Second Amendment) Act, 2003 (hereinafter 504,
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form or other instrument having the force of law made

prescribed or issued under any such enaciment.”.

7. In the Kachchh University Act, 2003, in the long title, for the
words “the Kachchh University”, the words “ilic Xrantiguru Shyamiji
Krishna Verma Kachchh University” shall be substituted.

8. In the Kachchh University Act, 2003, in section 1, in sub-section
(1), for the words and figures “the Kachchh University Act, 2003”, the
words and figures “the Krantiguru Shyamji Krishna Verma Kachchh
University Act, 2003” shall be substituted.

5. - In the Kachchh Universiiv Act, 2003, 1n section 2, in clause {17),
for the words “the Kachchh University”, the words “the Krantiguru
Shyamji Krishna Verma Kachchh University” shall be substituted.

10.  In the Kachchh Umversity Act, 2003, in section 3, in sub-section
(1), for the words “Kachchh University”, the words “the Krantiguru
Shyamiji Krishna Verma Kachchh University” shall be substituted.

11.  In the Kachchh University Act, 2003, after section 80, the
following new section shall be inserted, namely :-

Construction of  “80A, (1)' As from the commencement of the Gujarat
references to Universities Laws (Second Amendment) Act, 2003 (hereinafter

gﬁff::;:’ty Act, referred to as “the said Act”), any reference in any existing law
2003 and or instrument or document —

Kachehh

University in (a) to the expression “the Kachchh University Act,
existing laws, 2003” shall be construed as if it were a reference
:::fmmems’ to “the Krantiguru Shyamji Krishna Verma

Kachchh University Act, 20037, and

(b)  to the expression “the Kachchh University” shall

be construed as if it were a reference to “the

- Krantiguru Shyamji Krishna Verma Kachchh
University”.

{2)  Any act done by, or any suit or other proceeding filed by
or against the Kachchh University before the commencement of
the said Act shall be deemed to have been done or, as the case
may be, filed by or against the Krantiguru Shyamji Krishna
Verma Kachchh University.

Amendment of
lang titls.

Amendmeant of
section 1 of
Guj. 5 of 2003.

Amendmeni of
section 2 of
Guj. 5 of 2003.

Amendment of
section 3 of
Guj. 5 of 2003.

Tnsertion of
new section
80A in Guj. 5 of
2003.

Guj. 2 of
2004,
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Explanation.- For the purpose of this section “existing
law” means any enactment of a Legislature of any other
competent authority in rcfation to matters specified in Lists II
and HI in the Seventh Schedule to the Constitution of India as in
force in any part_ of the State of Gujarat immediately before the
commencement. of the said Act and includes any statute,

‘ordinance, rule, bye-law, regulation, order, notification, s¢heme, -

form: or other instrument having the force of law made,

prescribed or issued under any such enactment.”.

. R N m—

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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